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Properties forfeited under the Provi
sions of smugglers and Foreign 
Exchange Manipulators Act, 1976

2496. SHRI R. K. MHALGI:  Will

*  Minister of FINANCE be pleased 
to state:

(a)  what is the total number  of 
-cast's and amount of cost of the pro

perties forfeited under the provisions 
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of the smugglers and Foreign. Exchange
Manipulators  (Forfeiture  of  Pro

perty) Act, 1976 during the period of 

last eight months; and

(b)  in how many cases the proceed

ings are in progress and for how long 

and when they will be concluded?

THE MINISTER OF  STATE  IN 

THE MINISTRY OF FINANCE (SHRI 

ZULFIQUARULLAH);  (a) According 
to information readily available, 137 

orders under  the  Smugglers  and 
Foreign Exchange Manipulators (For
feiture of Property) Act, 1976,  were 

passed forfeiting property valued at 
Rs. 2.08 crores during the period of 8 
months ended 31-10-1977.

(b)  Forfeiture proceedings are  in 
progress in 752 cases, including 305 

cases in which the proceedings have 
been pending for  enquiries for more 
than a year.  In 179 cases, writ peti

tions have been filed  in  the  High 
Courts challenging the validity of the 
proceedings.  While efforts are behig 
made to complete the  pending pro
ceedings expeditiously, it is not possi
ble to indicate when they will be com

pleted in view of the extensive en

quiries that are required and also the 
Heed to afford adequate opportunity 

to the affected persons to rebut  the 
materials gathered by the Competent 

Authorities who are conducting  the 
proceedings.

Committee to increase  efficiency 
between Air India and Indiaa
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2497.  SHRI R. K. MHALGI: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact that Gov

ernment have set up a Committee t6 
increase the efficiency and co-ordina- 
tion  between Air  India and  Indian 

Airlines,  if so, when and who are 
the members of the Committee;

(b) whether the said  Committee 

have submitted their  report,  if so,




